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CENTRAL AIMINISTRATIVS T!UBUNAL 
ALLAHABAD B CNCH, ALIAiABAD.:.. 

• 

All ah ab ad, this the 14th day of March 2002. 

QJOFUM : HON. MR. JUSTICE R. R..K. lRIVEDI, V. C. 
HON. MR. S. DAY AL, A..M. 

o. A. No. 1028 of 2001. 

OPSN C<XJBJ: 

Sri Gaya s/o Sri Monogi r/o Village Lachhapur, Post Bhuchwan, 

P.s. Muraamurad, Dist. Varanasi ••••• • • • • • Applicant. 

Counsel for applicant : Sri B.P. Srivastava. 

Versus 

1. The Union of India th.rough the General Manager, N.E. 

Railway, Gorakhpur. 

2. The Divisional Railway Manager, N. E. Railway, Varanasi. 

• • • • • •••••• Respondents • 

Counsel for respondents : ~ri K.P. Singh. 

0 R D E R ( OiW..) 

BY HON._MR. JUSTICE R. R.K!-TRIVBlI, V. C. 

By this O.A., the applicant has prayed for a 

dir ection to the res pondents to regularise h:im as a Group •o• 
employee.. Before filing this O.A. applicant approached thiS 

tribunal along with others by filing o.A. 36/97 which was 

disposed of on 3rd July 2000 by following direction :-
~ 

"In view of the above discussions, the respondents are 
directed to decide the pending representation of the applicant 
dated 16.12.96, within a period of Six weeks from the date of 
canmunication of this order by passing detailed, reasoned and 
speaking order. No order as to costs." 

2. In pursuance of the af oreSaid direction, respondent 

No.2 DFM regularise those who had worked for more than 910 

days. The applicant was not regularised. His i;.I.aim iS that ,_A..-+\ -.t 

he worked~l047 days but his cl.a:im has been rejected. In 

support of his cl a:im, applicant has given facts in pa.t9Q raph 
---'- - \... ...,;:>\ 

b, J. ,(. l.. u.. 
4.14 and 4.l5• ~ong with rej oinde~ r "e has also filed certain 

documents in support of his cl aim. The cl a:im of respondents, 

on the other hand, is that the applicant had worked only for 

618 days. Sri K.P. Singh also submits that the claim of the 
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applicant was rejected by the DIM on 4.4.20Q). .Sri B.P. 

Srivastava, Counsel for applicant submitted that this figure 

of 618 days bad been worked out by the respondents without 
C\... 

participation of the applicant and matter which applicant hJ° 
~ 

in possession was not exa:nined. In th~circumstane"' in 

our opinion, the ends of justice would be better service 

if the liberty be given that his case be put up before the 

respondents and the respondent No.2 may consider the cl aim 

of the applicant as fresh. 

3. The O. A. is disposed of with the direction to 

Respondent N0 .2 to consider the representation of the 

applicant with regard to n\.lllher of days he worked. The 
~. ~ 

applicant shall file all the docunents Which he posses s eq.. 

in support of his cla:im before the respondent and the 
..s__ ~ A 

canpl iance of the ~s Twill be done within four weeks 
/ 

from 

the date of receipt of a copy of this order. 

There shall be no order as to costs . 

A..M. v. c. 
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